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LeBer for adjournment has been circulated on the ground that Mr'

Alshutosh Gupta, the Countel for the Petitioner in cP45l' and ResPondents rn

43/2015 is unwell. Learned Opp counsel does not oppose the requett for

adioumment. lt is pointed out that dnection' had been t:":,ilf':1 g:
petitioners in 46(2015)wer€ rcquired to Place on record th€'sale proce€ds ano

remittances rcceived in respect of villasand flats tearned opp
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however has pointed out that the direction was o.ly in resped of villas as per

the original order dated 28.7.2015. A perusal of the said order reflects that these

directions were Siven to allay the apPrehension in respect otfinancial irregulaitY.

The eEtwhile Bench, therefore, passed 6n order in respect of villas However, it

woold apply to all residential units d€veloped bY the develoPer, be it villas or

flats, as they are all in the nature of stock_in-trade of the ResPondent Company

whlch deals in Real Estate. lt is also being m.de amplv clear that ln the event of

defauh of compliance by the developer, it will be at his risk and peril .

To come up on 3.10.2016.
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